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N CENTRAL. ADMINISTRATIVE TRIBUNAL
e / . PRINCIPAL BENCH

{
AR L) O.AG-NOQ1697/1996‘/
re i . 2) 0.A. NO.1854/1996

Ef-New Delhi this the 30th day of March, 2000.

- HON?BLE SHRI JUSTICE ASHOK AGARWAL, CHAIRMAN

. HON’BLE SHRI V. K. MAJOTRA, MEMBER (A)

. NO.1697/1996 N

Yad Ram $/0 Bhoopal singh ' i '
working as Material Clerk, -

i udnder -asstt. Electrical Engineer
(Construction), Northern Rdilway,

‘Aligarh (UP). :

Shri Krishna Yerma $/0 Hari shankar Verma,
working as Material Clerk

“under Asstt. Electrical Engineer
.(Constructiof), Northern Railway,
“Aligarh (UP). A

w.. Applicants

~VersSLs

" Union of India through
" General Manager, MNorthern Railway,
Baroda House, New Delhi.

“Chief administrative Officer (Const.),
‘Northern Railway, Kashmere Gate,
:Delhin

..ADivisfbnalo Railway Manager,
. »Northern Railway,
"fﬁllahabad.

wAsstt. Electrical Engineer (Const.),
Northern Railway,
Aligarh.

ot e

,yfghri Dinesh Kumar Tanwar, Head Clerk, Deptt.
Representative: )

_funder Shop. Supeirintendent (WOfks),
“Morthern Railway, ‘
i Tughlakabad. " -~- Applicant

present for Applicant)
—versus-
Union of India through

General-ﬁawagerv Northern Railway,
Baroda House, New Delhi.




e 1 g ST R

L.-Divisional Railway Manééer,
Northern Railway, :
State Entry road, ‘ ’ : '

rffﬁl New Delhi. = A -« - Respondents 3

- =

( Nd e present for Respondents ) ]

|
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. . Shfi@Justice Ashok Agarwal :

'

Appll ants were initially appointed as casual e

It . - ‘

1aboyrer and were later on regularised as Khalasies

aﬁd-fhereafter ware promnoted as Material Clerks. :

.. 2.7 By the present 0.4s. applicants c¢laim

‘regularisation on the basis of decisions tdken by the
N B ¥ &' l

v

'respondents to  regularise the services of Material :

Checklng Clerks/MaterL 1 Clerks who had been working

l'ad<hoc basis for more than three years

Applicants in 0.A.1697/96 were initially
‘as casual labour in the year 1980 and were

as K?alasies w.e.f. 1.1.1984. applicant

ad hoc basis, They have béen working as

€

 the gradp of Rs. 950 1500 31nce the date of

N .

. . s

s . ' \ / oo
0.A.1854/%6, shrii

far ds ébpiicant’fn

-is;Aconcekned; he was‘>engaged as Casual

h

s

Materiai

(Rs.950-1500) *on - ad‘hoc ba31s '6n"31.5 1989

A-2). Qdmlttedly he contlnued to work .as

~ ;




MCCjiﬁbUQh on ad hoc basis from 31.5.198% o
Theréaffef e was regularised as Khalasi on 14.7..995

whereafter he has jcontinued to work as such, ‘according

: to,”ﬁherrespondents. s
 ;‘  5“ Applicants in  the present 0.A43. claim
s régulafisation to the post of Material Checking
o S ' ‘ '

7 @1§ﬁ5§7Haterial Clerks/Material Chaser on the basis of

"a decision arrived at in the Permarient Megotiation

Machinery (MCC) meeting held on &/7th June, 1988 when

] -

ztﬁé;%ééheralnﬂahager decided that all Material Clerks

'7whof§had beern working on ad hoc basis for more than

:phreé years should be regularised.

lqngféed by a decision of this Tribunal in the case of

" B.R.Rahi & Ors. v. Union of India, 0.A. No.1395/92,

ﬂdecidédk

on 31.7.1993. By the aforesaid order,
of the applicants in the said D.A. were

o be regularised in accordance with the

'déﬁisioﬁ carrived at in  the Permanent Negotiation
' ‘ Machinéry meefing' of May, 1987 and they had besan

],dirébtéd to be given seniority taking into account the
_?fenﬁice”lperiod of continuous service as MCCs/Clerks

L

r,‘}withinftheir quota. Following the aforesaid decision

we direct the respondents in the present 0.As. also

’

5 '

_hegylghisation to the posts of Material Clerks by

ST
[N

;akingffinto account their entire period of continuous

”‘as Material Checking Clerks/ Material Clerks/

The claim of the applicants, we find, is

to*:icpnsider the claim of the "~ "applicants for
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?meetlng of May, 1987, after considering their
»record and after subJectlng them to v1va VOO

.“and subject to ava11ab111ry of permanent posts.

“
L "

’

acanc1e$ ‘respondents will keep in mind the fact that
appllcants "have been working in  their present
continuously more‘than three vears, which

automatlcally glve rlse to a presumptjon that:

.f,gular vacanc1e for the said posts exist.

-{afonesfétéd‘ terms. There shall, however, be

as to costs

no order

( Asho Agarwal )
~

Chairman

et gere Lo - . N WA - .

—_—
( v. K. Majotra )
’ Member (A)

M)
st

con51der1nq the avallablllty of ’pérmanehp

A Present 0.As., theréfbre,'are»allowed in the

¢
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